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MATTERE UNDER RULE 377

{1) REPORTED FABULOUS SALARIES DRAWN
BY TOP EXECUTIVES OF COMPANIIS

SHRI K. LAKKAPPA \Tumkur)
Duning last November certain guide
lines were ssued by the Mwwuy of
Company Alfairs to limit the salanes
diawn by the top executiveg of Tig
companies to Et 132 lakhs per an-
nwm. However, according to a report

mhcmthe!conmﬁ:usof
7, 1079 the big companes are

drawn by the top executives of cam.
panies iz provided by the following
wwuuh of empluments fer the
manager of & limited company which
‘were being dascussed at meeting of
mmmmwzmm

(&) Consalidateq selary of Rs
5,000 per month;

(B) Coammisgion at one per cent of

(D) Free use of a car fully main-
tained by the eempanv, including
runnng expenseg and driver for the
rxclusive use 1n the business of the
company s well s for hs own
personai use;

(E) Full travellng expenses oh
holidays to and from any place
within the country once a year for
self and famly (wife and depen-
dent children) st the cost of the
company subject to the conditon
that only actual fares will he allow-
ed;

(F) Telephone at his remdence,
all selephone bills including hre
ch&g; to be paid by the company
mn 3

(39 Fully paid privilege Joave for
one month for 11 montha' serviee m
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(J) Gratuity as per the company's
rules provided it shall not excecd
one maonth's salary for each com-
Pleted year of service, subject to a
maximum of Rs. 30,000 or 15 months’
salary, whichever iz less;

«(X) Personal accident insurance
policy for his henefit at the cost of
the company, the insurance pre-
mium not to exceed Rs, 100 per
annum;

(L) The remuneration aforesa:d
including perquisites, benefits and
amenities shal) neverthelesy be paid
and allowed ag the minimum re.
muneration for any year in case of
absence of inadequacy of profits for
such year;

(M) If his tenure of office is ter-
minated by any reason whatsoever
before the expiration of the agree-
ment, he shall be entitled to com-
pensation for loss of office for the
unexpired residue of his term or
three years whichever ig shorter,
calculated on the basis of average
remouneration actually earned by
him during the immediate preceding
three years or lesser period from
date on which he ceass:z to hold
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middle and cottage industres, is
located in Tamil Nadu, Fiftyfive per
cent of its labour force iz children
below the age of 12 years. All these
companies are either proprietory or
partnership concerns.

Sixtyeight per cent of the total de-
mand of maiches in the country is
met by the non-mechanised sector in
Tamil Nadu, and the 27700 cottage
units are also at the mercy of these
middle gector units, which cater to 10
per cent of the demand.



